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,. , ^^Hon of one post of Additional Standing Counsel for the State at

New Delhi '
Court on payment of counsel fee of Rs. 6000/-per case.ItisfurtherorderedthatthedepartmentwillputinplaceaperformancoLmkcd ^

system whorem. forthwith who

^ lose more than 25% of the assigned cases or cause heavy nss oGovernmenWepartment on account of consent orders without any ,
prior written authorization from the Government or .ntenbonally
to defend the State interests; and ;

(b) non-performingLawOfficersshallbediscontmuedandreplacedbythesuitableCompetent Advocates. .

10-11-2010.

" I

Enhancemenit of Move TA
Ort,.N.. 26.-F ./20n, 28-10-20,LSubject; Enhancement of Move TA.

Anrnvalofthe Hon'ble ChiefMinisterin-coordination conveyed videReference: dated 27,10.2011 ,

Srinagar to Jammu mOctobcr. 2011.

of FU. M.;U0rt=g sy..=» CFMS,- Co.sa.uUo»
Committee CADofZOIl dr 27.04 2011, Cr»c^l /Wmm'Sln.lioir

;*r:r,L»Lnl, .ft.r bmi„l

11.

ill.

iv.

Special Secrptnrv (Adm), GAD
FA/CAO. GAD

One senior level representative from IT
neoartment tobe nominated bySecret^—^

Mohammad Tariq, NetwoAManager_

Convener

Member

Member

Member

J&KSECTION

•^rtincs Rules, 1997 —Amendments
mificntioii No. 761, d. j u,thp Constitution ofJammu and Kashmir

'inexerciseofthe powers by
read with ^XuVrpproval of the Governor hereby n.akes the following
Kashmir wi

amendment shall come into force from the date it is published mthe
Government Ga/.ette. ^

?^;"r^n-^:Thet:;tredm": Rules, isev to regulate the procedure
"wii »»"•"«"P'

B„U 24 Special Provi.io.s regarding Writ Pelilioo. in l-ubiio toter-
est

•^'•£=SE£iS:Bsr£Si
personaUnterest. It shall be called as TIL Petition-.

(2) 'PILPetitions'shall beoftwo types, viz: • .
(a) Aregular petition filed by any person organization, society etc.the Registry under Writ Proceedings Rules; and
(b) Petitions treated as such on letters, telegrams; etc. or initiated
OrraCa'pTpetition may be entertained on any subject of vital

d.»i1«d e»-er Art- 12 ottk. C.n»t„t,.«,
(b) acts ofoppression by the State against the people in general or
of society or community; , • „r

w.rbllLr, ..e .tw.it.r. .f th- S..t. I. .h. ex*.„e .fsocially backward or disadvantaged classes,

W, JpLlnt. perfinie, » "ecological balance, degradation of forests and Wildlife,
(e) complaints pertaining to violation of ftmdamental or human rights
of the people mgeneral or of class of society or
(D gross abuse of process of law by those who under law have y
to enforce or administer law;
(g) rights of socially disadvantaged or oppressed classes;
(,h) rights ofvictims ofmass crimes; or
(i) rights of socially neglected classes.

(41 Petitions files by any person, organization, Society, etc.-

(3)
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Tn addition to and without derogating from the procedure prescribed
h.™" mth. ..aK..h„i, HiBh R.I.., 1..9
or in any law or the Rules in force, every PIL Petition shall conform to
theprocedure prescribed hereundcr:—

(i) Wliere petitions are filed by any person, organization, Society it
shall be specifically mentioned in the petition that the petition is
a public interest petition and the petitioner has no persona
interest in it; and ifthe petitioner has any personal interest it
must be so stated. The petition must state the class of person for
whosebenefit the petition is filed.

(ii) The petitioner shall file an affidavit in support of such petition.
The affidavit shall dearly set out all the necessary facts to
establish that the petition is filed in public interest as commonly
understood and shall be accompanied by all necessary and mate
rial documents to support the factual assertions made therein so
as to establish prima facie the correctness of the contents thereof
The affidavit shall contain an averment by way of a separate
paragraph inthe following terms:—
"lywe hereby affirm and state on oath that the petitioner(s) herein
hasAiave no personal interest in the subject matter of this peti
tion The petitioner(s)hereby undertake(s) to pay exemplary costs
ISor compensatory damages as directed by this Court in the
event of a contrary finding upon adjudication by the Court that
the writ petition is filed for extraneous/personal considerations or
with an oblique motive."
Where awrit petition is filed through counsel, the verification by
the Advocate, after the above verification statement of the party
shall be in the format below:

-V.,ir.o. in w P~.n.. •' "

Advocate Deponent.

(iii) The petitioner must give hisrtier short background The Peti-
tioner(s) shall.file along with the petition, documents) in pi oofof
his/her/their identity and residential address, certified true copies
of the driving license/pass port /identity card issued by the Elec
tion Commission of India/ration cardAiank statement of the peti-
tioner(s) shall be sufficient proof for the purpose of this sub-rule.
Ifthe petitioner is an organization, the names of the officc bearers
must be furnished. The petitioner shall state whether the organi^
zation/society is registered under the provisions of Jammu and
Kashmir Societies Registration Act. 1998, or any other law m
force ifso acopy of the Certificate of Registration issued by the
competent authority shall be enclosed with the petition,

(iv) The petition must state whether the petitioner has filed or has
not field any other public interest petition. If filed, details ofsuch

i;."
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petition including the case number and the court, status and brief
description of the order passed must be given. It must also be
stated whether inany ofsuch cases cost has/has not been awarded
or imposed for or against the petitioner.

(v) The petition must contain specific averment thatthe petitioner is
filing the petition on his own and not at the instance of someone
else; and that the litigation cost, including the Advocate's fee and
the travelling expenses of the lawyer, if any. is borne by the
petitioner himself Ifsomeone else is contributing funds or assist
ing in any manner, the petitioner must disclose the same. The
petitioneKs) shall give the details of the costs incurred mand the
fee paid, ifany, to any lawyer, for filing the petition and shall
attacha certificate oftheconcerned lawyer in support ofit.

(vi) The petitioner shall state the facts of the case in chronological
order. The deponent to the affidavit filed in support of such
petition shall categorically aver by way of a separate paragraph
that all possible efforts have been made to gather the material
required for proper and comprehensive adjudication of the
issue(s) raised. The deponent shall detail thesteps taken in this
regard, be itby addressing the authorities concerned or by invok
ing the relevant laws for obtaining the necessary information. The
affidavit filed in support ofsuch petition shallsetoUt thesource
of the information gathered by the petitionerts) which lends
support to the cause ofaction raised in the petition. The deponent

• totheaffidavit shall specifically stateas towhich ofthefacts are
within the deponent's knowledge and which ofthefactsrare based
upon information gathered by the deponent, indicating the au
thenticity ofsuch information and the competence ofthe person
who furnished such information.

. If the petition is based on news report, it must be stated as to
whether the petitioner has verified the facts by personally visiting
the place or talking to the concerned people or has verified firom
the concerned reporter or editor of the newspaper.

(vii) Before filing aP'lL Petition, the petitioner must send arepresen
tationto the concerned authorities for taking remedial action to
enable the concerned authorities take appropriate action. De
tails/copies ofsuch representation and reply, ifany. must be filed
along with the petition. However, inurgent cases, petitions can
beallowed tobefiled without any such representation. In such
cases, thepetitioner must give prior notice offiling ofpetition to
the concerned authorities and/or theirstanding counsel, if any.

(viii) The petitioner must also make a statement that to the best of
his/her knowledge, whether any other PHj Petition, filed by the
petitioner himself or anyone else, raising the same issue is pend-

• ing before any court. If any such petition is pending to the
knowledge of the petitioner, details thereof should be given.
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The petitioner must also state the grounds with specific mention
ofviolation ofconstitutional orstatutoryprovision oradministra
tiveinstruction. Similarly grounds for grantofinterim reliefand
the nature ofurgency involved must be mentioned. The prayer
clause including prayerfor interim relief should bespecific and
precise.

Petitions received byPost etc. and suo motopetitions.—
The PublicInterestPetitions received through post shall not be entertained
except those—

(i) complaining violations ofhuman rights;
(ii) in the nature of habeas corpus;

(iii) involving a cause ofsuch nature that it may require suo motu
proceedings by theCourt in thelarger public interest;. ^ ^

(iv) sent by prisoners and detenues;
(v) those which are of such nature calling for immediate redressal

and if not entertained may cause greater injustice to rights of
people in general or ofclass ofpersons orcommunity.

(6) The Court may in appropriate case(s) where sufficient reasons exist,
in PIL petition(s) received through post, after it isentertained, direct
theconcerned party to furnish such particulars thatmay be required
by these Rules inother cases. '

(7) Before entertaining aPIL Petition based on aletter, the same shall be
-scrutinized by the PIL Cell constituted for the purpose by the Chief
Justice. Invariably, a Hon-ble Judge ofthe Court shall head such PIL
Cell and itisonly after clearance by PIL Cell thataPIL Petition shall
be registered and isplaced before the Chief Justice for orders.

(8) All petitions rec'eived by post etc. and suo motu petitions initiated by
theCourt shall beputupbefore theChiefJustice for enlisting thesame
before an appropriate Bench asmay be generally or specially directed
by the Chief Justice.

- (9) Every PIL Petitions shall be separately numbered and categorized.
(10) All PIL Petitions shall be listed before aDivision Bench as ordered by

the ChiefJusticegenerally or specially from time to time.
(11) The Bench before whom such PIL Petition islisted, wherever itappears so

desirable, may ask thepetitioner todeposit assecurity, anappropriate
amount with the Registry to be paid as compensation/costs to the
person/institution who may be forced to contest the litigation, which is
ultimately found tobevexatious, frivolous ormala fide.

(12) In the event the Court comes to the conclusion that the PIL Petition
filed inpublic interest was motivated by any extraneous and/or ulterior
motives orwithout bona fides, it shallbeopen tothe Court to impose
exemplary costs and/or compensatory damages upon the petitioner(s).
The exemplary costs so imposed may at the discretion ofthe Court be

J&K SECTION JK-191

directed to be paid to the State Legal Services Authority or to the
person/institution whomaybeforced tocontestthe litigation or to any
other person.

(13) The Bench hearingPIL Petitions shall prioritize the hearingofsuch
cases based on the nature of the case. Matters involving larger public
interest or where the gravity /urgency of the issue raised so warrants
may be heard on priority basis.

(14) Notwithstanding whatis stated in these rules, it shall be open to the
Court to entertain a PIL Petitions without reference to the interest of
thepetitioneris) inthelitigation ifthesubject matterofthecomplaint
is of such nature as to warrant the adjudication of the case in larger
public interest.

(15) APILPetition filed andregistered shall notbeallowed tobewithdrawn
save with the permission of the Court..

Food Safety and Standards Act, 2006 —Food Inspectors working in
Drug andFood Control Organization. Municipal Corporation and Local
Bodies of J&K State appointed as Food Safety Officers for the local
areas

Notification No. DFOIPFA/]l52f95., dt. 5.8.2011, Office of The Commissioner of Food Safety
Inexercise ofthepowers conferred by sub-section (1) ofsection 37ofFood Safety

andStandards Act. 2006 (34 of2006), the Commissioner ofFood Safety, J&KState
hereby appoints the Food Inspectors working inDrug and Food Control Organiza
tion, Municipal Corporation and Local Bodies ofJ&K State asFood Safety Officers
for the local areas indicated against each with immediate effect:—

S. No. . Food Safety Officer Local area

1 2 3

1. Food Inspectors of Drug and Food
Control Organization

All the local areas of the State of
Jammu and Kashmir.

2. Food Inspectors of Municipal
Corporation, Jammu

All the local areas covercd under
the jurisdiction of the Municipal

Corporation, Jammu.

3. Food Inspectors of Municipal
Corporation, Srinagar

All the local areas covered under
the jurisdiction of the Municipal

Corporation, Srinagar.

4. Food Inspectors of Directorate of
Local Bodies, Jammu

All the local areas covered under
the jurisdiction of the

Municipalities/Municipal
Councils/Municipal Committees of

Jammu Division. |
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